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DELIT LEGISLATIVE ASSEMBLY
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(General information relating to legislative & other matters)
Friday, September 30, 1994/Ashivna €, 1916 (Saka)

No.132 ' ' -
DETENTIOI AND RELEASE OF MEMBERS

The following communication dated 28.9.1994 addressed
to the Hon'ble Speaker, Delhi Iegislative Assembly, from the
Deputy Commissioner of Police, West District, New Delhi, was
received on 28th September, 1994 ¢

T have the honour. to inform you that
Shri Mukesh Sharma,M.L.A. was detained
on 28.9.1994 at 1210 hours for non-
compliance of reasonable direcctions of
Police Officer and was released at
1220 hours, the same dav as the reasons
necessitating has creased to exist.m

No.133

The following communication dated 28.9.1994 addressed
to the Hon'ble Speaker, Delhi Legislative Assembly, from the
Addl. Deputy Commissioncer of Police, New Delhi District, New
Dalhi was received on 29th Septcmber, 1994 3

"I have the honour to inform vou that
S/Shri Ram Bhaj, Geuri Shankar Bhardwaj,
Alok Kumar, Ram Pal, O.P. Babbar, HNand
Kishore Garg, Sat Prakash Rana, vasdev
. / Kaptan, Hari Krishan, Mewa Ran acria,
v Madan Lal Gaba, Inder Raj Zingh, Jagdish
Lal Batra, Puran Chand Yogi, Jeet Ram
- Solanki; Naresh Gaur, Jzi Prakash Yadawv,
Bodh Raj, Murari Singh Panwar, Fateh Singh.
Moti ILal Sodhi, Dharam D.ov Zolanki, M.L.AS
alongwith their other supporters were.
detained & under section 65 of Delhi Police,
Act, 1978, for disobeying the lawful directions
of Police from Parliament Street, lew Delhi
at 1.50 P.M. today i.e. 28.9.1994,
They were released at 2.15 P.M. from
P.5. Parliament Street, New Delhi, the same
day i.e. 28.9.1994.

Similarly, Shri Shoaib Igbal, M.L.A.
alongwith his other supporters was detained
under section 65 of Delhi Police «act,1978 for
disobeying the lawful direction of Police from
Jantar Mantar Road, New Delhi at 1.40 P.M.
today i.e. 28.9.1994, 7

He was released at 1.55 P.M. from the
same place, the samsz day i.e. 28.9.1994."
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